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Mr. P.P.Mathur, proxy counsel to Mr. Vinod Goyal, counsel for the

applicant

None preéent for the respnndents

By accepting tho typographical mlstake we think it

approprlate to order correctlon of our judgment dated 26.5.2000 in
OA No.66/99.

In fact, thlS matter pertalps to Jaipur Bench,

therefore, the cause title 'Joahput Bench : Jodhpur' may be deleted
by substituting the words 'Jaipur Bench :AJaiéur'. Likewise, in the
the name of 'Hon'ble Mr. Administrative

. i
'CORAM' Gopal Singh,

Member' of Jodhpur Bench may be deleted by suéstituting the name of
'Hohiblé.Mr. N.P.Nawani, Adminiétrative Membeé' of Jaipur Bench. It
is brought to our h@tice that this mistakeioccured because the
judgment was typed by the Private Sécretary.éf the Jodhpuf Bench.

Accordingly, we direct the office to correct the judgment and issue

certifiedvcopies of the judgment by suitably amending the cause
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title as mentioned above. ' ; .
el ’ :
(N.P.NAWANI) (B.S.RAIKOTE)

Adm. Member Viee Chairman
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